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Rehabilitation Grants

*180x. Shri Bhagwat Jha Azad: Will
‘the Minister of Home Affrirs be pleased
to state whether Government have consi-
dered the demands of the inhabitants
of Andamans for rehabilitation grants
for losses suffered by them during the
Second World War g B

The Deputy Minister of Home
Affairs (Shri Datar) : Yes ; a decision
in the matter has just been finalised and
it is hoped that in necedy cases, assistance
‘will soon be given.

Shri Bhagwat Jha Axad : May I
know if there has been any estimate
made and statistics collected of the fami-
lies that have suffered losses ? If so,
what is the approximate amount required
for giving them rehabilitation grants ?

Shri Datar : At present the Govern-
ment have set apart Rs. 5 lakhs. The
highest amount that would be given to
one family in this respect is between
Rs. 2,000 and Rs. 3,000.

Shri Bbagwat Jha Azad : May I
know whether the rehabilitation grants
that would be paid to these families or
to those who have suffered during the
occupation, would be according to the
:;):g s?uﬂ'ered by them or on any other

sis

Shri Datar : Generally according to
the losses suffered.

Shri Kamath : Considering that Neta-
ji's Arzee Hukumat-e-Azad Hind ousted
the British and adrmr.inistered these islands
under the names of Shaheed and Swaraj,
may I know whether the losses referred
to in this question were inflicted by the

- Anglo-American armies after the retreat
of the I. N. A., do they pertain to an
carlier date ?

Shri Datar : So far as this question
-is concerned, after the occupation of
Japan was over and the islands came over
to India, we found out what was the ex-
tent of the losses to various persons in
respect of destruction of pmperty and
destruction of plantations. Then, the
whole question was considered. The
losses were valued and this amount is
being given for rehabilitation of these

people.

Shri Kamath : My question is ; who
inflicted the losses and when ?

Mr. Speaker : Order, order. He
has answered the question. That was
before the islands came inte the posses-
sion of India—whoever was responsible
.for the losses.

Shri N. B. Chowdhury : May I know
the total amount of ‘the loss caused to

-these islands during the war ?
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Shri Datar : I am not in a poution
to state the total amount of the loss.
But, so far as these ns are concern-
ed, we are giving fairly sufficient amounts
for meeting all the losses during the
Japanese occupation.

Mr. Speaker : Next question.

Shri N. B. Chowdhury : May I know
whether any estimate has been made....

Mr. Speaker : I have called the next
question.

Multi-purpose Schools Curriculam

*1803. Shri Ram Dass : Will the
Minister of Education be pleased to
state :

(a) whether the All-India Board of

echnical Studies has finaliged its scheme
concerning curriculum, syllabus etc. for
the Multi-purpose Secondary Hi,h Schools
or Middle Schools ; and

(b) if so, whether a copy of the same
will be placed on the Table of the House ?

The Parliamen Secre to
the Minister of Bdt:gtlon (Drt“h{. M.
Das) : (a) Yes, Sir.

(b) This will be done after the scheme
has been approved by the Central Co-
ordination mmittee.

Shri Dabhi : May I....

Mr. Speaker : Order, order. The
convention is that the person who has
tabled the question is to be given the
first chance.

T : |7 &I wwAT
g 6 qedlqtes o o Ao wTH
FT @ ¢ T T sfegem o fadww
Y QIRT FUT FTHFL @ E 7

Dr. M. M. Das : The question relates
to syllabi and curricula. What is the

actual supplementary question of the hon,
Member ? I could not follow.

Shri Ram Dass : I want to know

.whether the multipurpose schools which

are working at present are working with
a syllabus and curriculum that has not
been approved by the department.

Dr. M. M. Das : The scheme s
a new one. Only .last year the scheme
was fully worked out. Unless the syllabi
and curricula are fixed, education can-ot
be given. I do not think that according
to the scheme which is envisagéd by the
Secondary Education Commission all
ﬁh have already begun this work in

tates,
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Shri Ram Dass : May I know by what
time this scheme will be finalised ?

Dr. M. M. Das : Several committees
have been appointed. The All India
Board of Technical Studies which was
entrusted with the work of form
a syllabus and curriculum about techni
and commercial subjects has submitted
its. report. The Central Co-ordination
Committee will examine this report and
fix the curriculum and syllabus.

Shri Dabhi : May I know the number
of such schools established in cach State
and the amount of grant g)ivcn to each
State by the Government

Dr. M. M. Das : The schemcs of all
the State Governments have not yet
been finalised as far as the implementa-
tion of the- scheme is concerned.
It ull depends on the resources of the
State Governments because the Central
Government is giving their grants on
a matching basis. The number of schools
that each State Government will take up
for implementation has been finalised
in some States but not in all.

N .

Shri Bhagwat Jha Azad : On the
strength of the requirements sent by the
different State vernments. May I
know whether any tentative decision has
been made about the percentage of Hi%h
Schools and Middle schools that would
be brought under this scheme?

Dr. M. M. Das : I would be glad
to answer this question if separate notice
is given. The present question relates
to curriculum, etc.

The Code of Criminal Procedure
(Amendment) Act, 195§

*1804. Thakur Ju Kishore Sinha :
Will the Minister of Home Affairs be
pleased to state :

(a) the reasons for the delay in en-
forcing the Code of Crimi rocedure
(Amendment) Act, 1955 ; and

(b) by what time it is likely to be en-
forced ?

The Depu Minister of Home
Affairs (Shri Datar) : (a) and (b). The
Code of Criminal Procedure (Amendment)
Bill, 1955, received the assent of Presi-
dent on 10th August, 1955 and the pre-
sent intention is to bring the Act into
force with effect from the 18t November,
19{5. This interval is necessary to en-
able the State Governments to assess the
practical implications of the provisions
of the Act and for issue of administrative
instructions to the authorities concerned.
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Shri Datar : We are now deciding
as far as possible to bring the Act into-
force on the 1st of November. We gave
them three months’ time. We are ex-
pecting replies. Some replies have al-
ready come.

Rural Education

*1805. Sardar Iqbal Singh : Will the:
Minister of Education be pleased to
state: ,

(a) whether  there is  any proposal
to set up a National Council for Higher
Education in the rural areas;

(b) if so, the constitution and func-
tions of this Council; and

(c) the date when this Couhcil will
start functioning ?

The Parliamen Secre! to
the Minister of Et:l?catlon (Dm M.
Das) : (a) Yes.

(b) ‘and (c). Details are being worked
out,

Sardar Igbal Singh : May [ know
whether Government propose to advance
any grants to the higher educational ins-
titutions situatc in the rural areas?

Dr. M. M, Das : This supplementary
does not arisc out of the question. The,
Supplementary is about grant, but the
original question relates to recommenda-
tions.

Sardar Igbal Singh : May I know
whether Government propose to imple-
ment the recommendations of the Uni-
versities Commission in regard to rural
universities in the near future or not?

Dr. M. M, Das : If the hon. Member
refers to the Rural Higher  Education
Committee’s recommendations, then
my answer is yes. Government has acce
pted the recommendations made by this
Committee.

Shri Bhwlt Jha Azad : May I
know if the Government also keeps statis-
tics as to how many councils, commissions,
expert bodies and high-power bodies have
been up till now set up by the Govern-
ment in the Ministry of Education every
year to formulate its policy?

Dr. M. M. Du‘: I want notice,





